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The Muuster' 0; AcriciiJ.iUre (Dr. 
~  oS. Deshm.ukh): I hilg to move: 

"That in pursuance of paragraph 
4.(13) of the Ministry of Food and 
Agriculture (Departinentof Agri-
culture)'(I.C.A.R.) Resolution 
No. F.27-12/60-AIII, dated the 7th 
September, 1961, the members of 
Lok Sabha do proceed to elect in 
such manner as'the Speaker may 
dir""ct, two members from amonpt 
themselves to serve as members 
of the Indian Central Spices and 
Cashewnut COIlUJlittee." 

Mr. DeputY-Speaker: The question 
is: 

"That in pursuance of paragraph 
4(13) of the Ministry of Food 
and Agriculture (Department of 
Agriculture) (I.C.A.R.) Resolution 
No. F:27-12/60-AIll, dated the 7th 
SePtember,-1961, the nembers of 
Lok Sa.bha do proceed to elect in 
such manner as the Speaker ma,. 
direct, two members from amonpt 
themselves to serve 'as members 
of the' Indian Central Spices and 
Cashewnut Committee." 

The motion was adopted. 

lU6 hrs. 

INSTITUTES OF TECHNOLOGY 
13ILL--Contd. 

Mr. Deput,-·Speaker: We now take 
up further consideration of the 
following motion moved by Shrl 
Humayun Kabir on the 24th Novem-
ber, 1961, namely: 

"That the Bill to declare certain 
institutions of technology to be 
institutions of national importance 
and to provide for certain matters 
connected with such institutions 

",-lIPs. the ~~ ~ l~ ~  r~~ .. 
.. nology, l\:harawur, ·Qe.tiUten. j.nto' , 
~ ~rl  ," " .,' ,,, " 

~~ l  B.Vittai Rao ~)  
W Ii are discussing, this verY' u;ipOr'tant 
Bill at a,time when the varioUs tndus-
tz;ially' advanced' ~ r s 'have 
~  considerable technological 
B,nd scientific progress. When 'we see 
certl!-in figUres, we will be amazed to 
see to' what extent we have to make 
up the. leeway in. order to' catcll up 
with, the other industrial 'nations: For 
instimre, we have about nine delii'ee-' 
holders for every million of the popu-
la tion as against 500 in the Soviet 
Union and the U.S.A. 

Not only that. In order to derive 
the benefit of technological and 
scientific advance for the building up 
of the economy of our country and 
for the development ot our industries, 
it is very necessary that we should 
train as many technical people as 
possible. In order to exploit the 
immense natural resources of our 
country, it is very eSlential that we 
shOUld turn out as many technical 
graduates as possible. 

I would now touch upon the ques-
tion of admission to these tour iDatl-
tutes of higher technology. These are 
i11stitutes entirely financed by the 
Central Government, and I would 
Buggest that admissions should be on 
an all·India basis and on merit. 
Otherwise, I am afraid that the wast-
age which is said to be 33 per cent 
today in these technical institutions 
would only be a loss to the country, 
a loss on the investment that we are 
making. 

It may be argued on behalf of the 
Government, and I agree, that certain 
backward communities have to be 
glven some preferential treatment in 
the matter of admission to these 
institutions. The Constitution also 
lays down that some sort of protec-
tion should be given to certain com-
munities in the matter of admission 
to these institutions. I would earnestl,. 
urge upon the Minister and the Gov-
ernment to see that the Institute takes 



care to provide some extra classes to 
.uc:4 ... st!1dents so that they can ~  

~  .. uP to the mark.' Otherwise, 
there. wlli . be a terrible wastage: 

In clause 5 it is stated that the 
terms and conditions of serviCe" of the 
employees of these institutes can be 
varied and that if they do not agree 
to the changed terms their services 
can be terminated by giving them a 
certain remuneration like three 
months salary. I should think this is 
• very unjust provision. When the 
conditions of service are varied and if 
• professor or a lecturer in the 
institute feels that the new conditions 
are disadvantageous to him, it is but 
proper that he should be allowed to 
~ r s  an option. Option should be 
liven either to opt for the old condi-
tions of service or for the new. There 
mould be no termination at all. This 
Is what is being done in various gov-
ernmental undertakings. TherefOre. I 
would like the Minister to see that 
this clause is suitably amended, pro-
Yiding for the option. 

Then, in the case of disputes between 
the employees and the management of 
the Institutes. a provision is being 
made for a tribunal of arbitration. 
Representation is also given to the 
aggrieved employee to nominate one 
on the tribunal. But there is a subse-
quent clause which says that the 
decision of the tribunal shall be tlnal 
and shall. not be questioned in any 
court of law. Generally, arbitration 
Is binding·on both the parties. I would 
like· the Minister to examine this sub-
clause to. see whether it does not run 
counter to the fundamental rights 
guaranteed under the Constitution. 

I make this point specially because 
a similar question was discussed in 
various. conferences convened by the 

~ Minister, with regard to the 
question of. taking the decision of the 
National Tribunal or the Industrial 
Tribunal to the High Court or the 
Supreme Court. It was the desire of 
80 many people, especially the repre-
sentatives of labour, that the decision 
of the Industrial Tribunal or the 

National TribWl,!1..W11 bt;. Jinal,JIllIi 
there. shall be 'no appeal to the . High 
CourCor 'the'Supreme Court. But the 
empioyers said th-at it will go against 
the furidamerital rights . gUaranteed' 
under the Constitution if 'You . take 
awa}' the right to go in appeal. We 
were asking for the decision to be 
mad'e final because when the issue 
I[oes to the High Court or the Supreme 
Court there are long delays. There-

r~  We suggested that it should be 
put an end to. But, we were told 
'On behalf of Government ·by the 
Labour Minister that it is not possible 
and that it will go against the Con-
stitution. So, in that cOl'ltext, I am 
asking the Minister to examine whe-
ther this does not go counter to the 
fundamental right guaranteed by the 
Constitution. 

Here I want to cite the instance of 
a Professor who was Head of the 
Mining Department in the Institute of 
Technology, Kharagpur. He was one 
of the eminent professors in our 
country; he was head of the Coal 
Mining Department. He happened to 
give evidence in a great mine disaster 
in the Chinakuri mines. On the mere 
ground that he had not obtained the 
permission of the Director to go and 
g1ve evidence before that enquiry, his 
services were terminated. Assum-
ing he had committed an act of indis-
cretion, the punishment meted out to 
him was out of all proportion to the 
mistake he .. had committed. 

The country today is short of several 
experts. In' this connecti'On I may 
point out that this professor ..... . 

Mr. Deputy-Speaker: There is one 
thing which I might bring to the notice 
of the hon. Member, that it is the 
practice-and a very wholesome one-
that if some individual cases are to 
be referred to prior notice should be 
given so that the Minister might be 
ready with facta. 

Then, again, there is the second 
thing. When the hon. Member takes 
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up a particular case, then, it appears 
as if a special representation is bema 
made Dn behalf Df a particular person 
Dr persons and the position of the 
Minister or the Government becomes 
rather difficult in that respect. There-
fore, care should be taken that, UBless 
it is very necessary, individual cases 
shDuld nDt be referred to' because it 
becomes rather embarrassing in this 
HDUse. It is brDadcast everywhere 
and it is a representatiDn Dn behalf of 
one individual emplDyee. It can be 
taken up with the Minister Dr Govern-
ment. But, so far as the practice is 
concerned, prior notice is also. 
necessary. 

Shri T. B. Villal Rao: I may submit 
that Government are fully aware ef 
this. It is not as if they are net aware 
ef it. 

Mr. Deputy-Speaker: That is a 
different thing altogether. But the 
fact whether the Minister has come 
prepared with that case er net sheuld 
also. be taken into consideratien. It 
no suitable reply is given, it may be 
presumed that, perhaps, that repre-
sentatien was a just ene er that some-
thing unjust had been dene to. the 
individual. 

Shri T. B. VittaI Rao: I am net 
raising any policy questiDn. I am 
referring ..... . 

Mr. Deputy-Speaker: When it is said 
that the efficer was very good and 
very efficient, then, probably, the 
Minister might have some materials 
and might say he COmmitted that 
wreng or this indiscretion and all that 
would beceme a subject ef centro-
versy. That should also be aveided. 

Shri T. B. Vittal Rao: In this case 
the notice of terminatien was given. 
Anyhow I de not want to pursue that. 
I only say that in view ef the great 
shortage in eur ceuntry ef qualified 
personnel, they sheuld be treated 
leniently and opportunity sheuld be 
given to them to place their case before 
Government. 

Then I come to the question at. acau. 
ef pay. I want to know whether the 
scales of pay as recommended by the 
All India Council of Teobnical Educa-
tion and accepted by Government have 
been implemented in these institutes. 
I am net aware ef it. Let us be a 
model for others-before we ask the 
State Governments to implement 
these scales. 

There is a provision fer the exchange-
of prefessers with other ceuntries. I 
welcome this because it is very 
healthy. It will enable professors of 
various institutiens to go abroad and 
also enable those institutes to. receive 
prefessors from abread; it will be 
mutually beneficial. 

I have net much to. say about the 
constitutien ef the Board, the Senate 
and the Council because I am net 
aware of the procedures ef the varieus 
universities which have been estab-
lished. These institutes are gelng to 
be put on the same level as the other 
universities with regard to. the grant 
ef degrees. I am net questiening the 
status because they are geing to. 
award degrees in research also. 

I want a sectien in every one of 
these institutes to be entirely devoted 
to research activities. 

I new come to clause 31(k). In 
this provisien has been made for ~ 

neminatien to the Council ef three 
Members of Parliament. two from Lok 
Sabha and ene from Rajya Sabha. 
This is a very important body which 
will go. into every question connected 
with the Institute; for example, the 
develepment ef the institute, research. 
in this institute, the syUabii, the dura-
tion of ceurses of study etc. There-
fere, I consider this a very important 
body; and I weuld like mere Mem-
bers Df Parliament to be associated 
with this CounciL For this purpose I 
have tabled an amendment that instead 
of three Members of Parliament there 
shall be six nDminated to this Ceun-
cil. This Council will be responsible 
fer co-erdinating the activities of the 
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four institutes. We are going to 
spend some ·Ra. 8 -crores per year and 
subaequentl)' we may be ~ 
about Rs. 10 erores per year. '!'be 
usociation of more Members of Par-
l ~ enable them to exen:18e 
a proper check and eoatribute to the 
development. 

I have given notice of aDOther 
amendment but that does not seem to 
have been circulated; I do not know 
whether it is not admissible. I wanted 
one of the professors to be nominated 
to represent the interests of the teach-
Ing sta1! and others employed in the 
Institutes. That will enable the pr0.-
fessors to put their point of view in 
this body. The council is a very im-
portant body. 

With these few words, I welcome 
this measure. It will have a far-
reaching importance in the develop-
ment of the training of the technical 
personnel and in the industrial advan-
cement of our country. 

Sbri Naashir Bharucha (East Khan-
desh) : The Bill before the House 
which wants to place the institutes of 
technology on a sound footing and 
invest them with the character of 
national importance is undoubtedly a 
welcome measure, though I am of the 
opinion that in certain important mat-
ters it does not go far enough. It 
provides a structure of framework for 
the institutes. All the four institu-
tions will be independent and there is 
no co-ordination in SO far as their 
educational activities are c:oru:erned. 
The Bill invests each of them with 
corporate existence and provides the 
framework for each of them, namely, 
board of governors with chairman, 
senate, etc. But what is there to c0-
ordinate their work and to see that 
the activities of these four institutions 
are co-ordinated? So far as the 
Council is ·concerned. which is sup-
posed to co-ordinate the activities of 
the four institutions, it is totally in-
effective. What are its functions? It 
says: 'to advise on matters relating 
to the duration of the courses'. It 
does not refer to the syllabus as my 
hon. friend, Shri Vittsl Rao put it. 
It will say that such and such course 

aboWd be of sl.ICh and such duraUAm. 
What is IOinI to be wu,htT 'l'bII 
Councll has no coacern at an about It. 
It appears as if each Institute DUly 
teach whateftt" it lJkes in any IDIIIll1er 
it likes. The Council will advise 
on the degrt!e9 and othef" aca-
demic dJ.stinctions to be conferred 
by the Institutes. as if it is some 
other academic: distinctions to be con-
ferred by the Institutes, as if it is some 
thing very great. It also says that it. 
will 'lay down policy regarding cadres. 
methods of recruitment and conditions 
of serviCe of employees. institution of 
sc:holanhips and freeships .  .  . 'These 
are administrative activities, totally 
different from educational activities. 
It is also to examine the development 
plans of each inst!tute and to approve 
such of them as are considered neces-
sary . ..' It means the opening of a 
building here or there. It is 'to exa-
mine the annual budget e3timates of 
each Institute and to recommend to 
the Central Government the alloca-
tion of funds for that purpose. This 
is an important activity: they may 
say: grant mOl"e to this institute or 
that insitution, without being able to 
control. the activities of these institu-
tions. It is to advise the Visitor, if 
so required, in respect of any function 
to be performed by him under this 
Act. The Visitor means the President. 
It is also to 'perform such other func-
tions as are assigned to it by or under 
this Act.' How can any function be 
assigned to them beyond such a. are 
prescribed in this Bill? 

It is not enough to in vest these 
Institutes with corporate character and 
to provide them with a board of gov-
ernors or a senate or to provide for 
the procedure. These are all admin-
istrative matters. The basic thing. 
namely, co-ordinating the educational 
activities. is throughout absent in the 
picture. There are four institutes. 
Kharagpur may, for instance. start 
one course duplicating and OYer lap-
ping that of Bombay; or, it may pre-
scribe a course which is mat.erially 
different from the course prescnbed 
by the other Institutes for the pur-
pose of the same degree. What autho-
rity is there to co-ordinat .. ? 
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That is Ii Very big flaw"in ~ Bill. 
¥ter' ~l  'l,et Us not" forget that India 
is ~r  country and' unless the, course 
of stU:i!ies' is co-ordinate(f aiid correlat-
ed, 'o,ri.e iristitute may well manage its 
affairs and it may" acquire' a name for 
itself as the MassachuSetts Institute 
has done. The ~ institutions may 
just drag l ~ Therefore, my sub-
m;ssion is that the Government should 
send ,this Bi!! to the Select Committee 
to thrash up, this import!Ult aspect be-
caUSe people who ~~ss o1,1t of these 
institutions will be' employed all over 
India. Today, already in' universities 
there is d;f!erence, In the case of 
Bombay, State, somehow or the other 
the graduates from that university are 
regarded as more efficient and more 
we)l-versed in their subi«ts than 
some from other universities which 
I would not like to name. I do not 
want the same thirig to happen in the 
case of these technical institutions, 
With regard to the rest of the things, 
I have got nothing to say. In this 
important respect, there is a flaw and 
I hope the Government will look .into 
it. '  , 

Shri Aarobindo Ghosal (Uluberia): 
Sir, I welcome this Bill which has 
been brought to co-ordinate the-acti-
vit'es of the four institutions. But 
my only apprehension is IIbout the 
machinery set up for running the 

~ s r  of these \nstitutes. So 
many committees have been ,brElu.dlt 
into existence. There is a council for 
co-ordinating the' work of the four 
institutes; for each of' thetn there is 
a board of governots, a senate and so 
on. I do not know hOW this trium-
virate ,will furicti!ln properly ~  
clashing and how the "iilstitute will 
function smoofhiy. BeSides that, the 
President has been named the ViSitor 
and he has also been given some 
powers under clause 9 fOr nominating 
some members to the council and also 
to appoint committees to go into the 
working and administration of the 
institutes independent of these com-
mittees, The point is whether they 
will not clash with each other: whe-

ther s? ~  committees, 'independent 
conuruttees can work harmoniously 
and ~  in a' co-ordinated way. 

~ next is the conferment of 
degrees. It has already been stated 
that these four. institutes are going 
to work as universities and generally 
universities confer dell1'ees. These 
institutions have been authorised 
under clause 6(1) (C) even to confer 
honorary degrees which function 
comes under the exclusive jurisdiction 
of the universities. It is not proper 
that these technical institutes should 
award honorary degrees to the persons 
who are entitled to get them, because 
that is the exclusive function of the 
~ rs s  

Regarding the statement made by 
the hon. Minister that the outtum of 
engineers is quite in keeping with the 
requIrements of the country I would 
like to know whether it is ~  a fact 
that there is a dearth of engineers and 
that the number of seats in the col-
leges has got to be increased. A month 
ago, I visited the Heavy Electrica1s, 
Bhopal. I found that about 30 per cent 
of the engineers' posts are still lying 
vacant because we are not getting 
engineers. We were told that in the 
new expansion programme they will 
be feeling great difficulty ~ filling up 
the posts of engineers because ade-
quate numbers of engineers are not 
coming uP. 

In ,Rourkela, we were told that for 
want of engineers, they are not able 
to operate the machines. In Durgapur, 
I have seen personally that the ap-
prentices are running the machines 
When we asked the manager there: 
he said because of the want of engi-
neers the mach;nes were run by ap-
prentices. This is the position as re-
gards the dearth ot engineers. I do 
not know how the hon. Minister can 
say that there is sufficient number of 
engineers, who are receiving trlrlning 
in the institutes. 

Regarding mines, there is great diffi-
culty in securing engineers. About 40 



per cent of the posts of Mines Inspec-
t9_rs are still Iyi,!g ~  and this 
matter ~ discussed at tl).e safety in 
1tlines Gortference. We were told that 
there was lack of mining engineers 
and because of that the Government 
are noi able to fill up the posts. About 
a month ago, in regard to the admin-
istration of the DVC, we l"arnt that 
the West Bengal Government has not 
taken up the responsibility of running 
the DVC; We were toid that for want 
of - ~ rs they are not able to take 
up the administration of the DVC. This 
is the position. So, how can it be said 
that there are sufficient engineers who 
are being trained in these institutes? 

I understand that we are not able to 
train the apprentices also. According 
to the opinion of experts, about 13,000 
apprentices are required for the coun-
try-every year, wbereas we are get-
ting only 2,000 per annum. I do not 
know what the requirements of engi-
neers are and what is their outtum 
from the institutes. I admit that un-
employment and dearth of the engi-
neering staff are going hand in hand. 
That Is a fact. That is due to want 
of plan and the existing maladjust-
ment. I want to know whether a plan 
has been prepared before-hand for 
the training of engineers according to 
the needs of our industries. It may 
be_ clifficult to know the requirements 
from the private sector. But when we 
have got a plan and when we know 
that so many engineers in such and 
such industries are required for the 
third Five Year Plan, it should be 
easy to proceed. But I want to know 
whether we have a plan so that we 
may know the outturn of engineers 
in ·thoSe sectors and the number of 
engineers who are being trained in 
the cillferent institutes. 

Many engineers are also out of em-
ployment. That is found in the em-
ployment exchanges. A few years 
ago, I saw Bevin boy who went to 
Engl8JId to take training. I saw him 
selling pakodas. Such thing happen 
because of the maladjustment, and tor 
want of plan. I want to tell the hon. 
M·ni<:t!!r that a suitable plan should 

be there and the tJ:a,inlng ¢-.the engi-
neers should be according io the needs 
of our indUstries. - .. - -

Lastly, I would like -t.o inel)._tion -the 
difficulties in the Kharagpur Institute. 
There have been mM.y -occasions when 
discussions about -the lack of facilities 
like water, etc., in ~ institute had 
iaken place in the House. The _hon.. 
Minister should make it a point that 
all sorts of facilities should be pro-
vided in all these-institutes for the 
students and teachers, because We have 
get the experience of the difficulties in 
the Kharagpur institute in the past. 

With these few words, I resume ID7 
_t. 

Shrl Bal Raj Haclhok (New Delhi): 
Mr. Deputy-Speaker, Sir, there can 
be no two opinions on the need for 
greater opportunities for technical 
education in the country. In the last 
few years, a number of institutiona 
have been opened in cillferent parts 
of the country, and they are doing 
gOOd work too. This Bill is meant 
mainly for a new kind of institutes 
that are being opened-indeed they 
have been opened-which will be 
di1ferent from the other inst'tutes. 
This difterence lies only in one im-
portant respect, that these institutes 
will not be under the jurisdiction of 
the existing universities. In this Bill, 
a special provision has been made, 
defining the nature of the governing 
bodies of these institutes. New names 
have been given such as the Board 
of Governors Senates, etc. Actually, 
they will be new universities. The 
place of a Chancellor in the univer-
sity is taken by the Chairman of the 
Board of Governors. The place of the 
Vice-Chancellor will be taken by the 
Director. Of course, the President of 
India continues to be the Visitor. So, 
the question arises as to what is the 
need for opening new universities. In 
respect of the universities, one can 
say that they are autonomous bodies, 
having Vice-Chancellors and others, 
but these institutes will have the 
same kind of powers and regulations 
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[Sbri Balraj Madhok] 
as the I&lliverslt1es but they will be 
under eree,ter ofBcial control. The 
Director will be appointed by the 
Government; the Deputy-Director will 
be appointed by the Government; the 
Chairman will be appointed by the 
Government. It this is to be done, 
then one might ask why separate 
Boards of Governors should be there, 
and why not the same Board function 
for all these four institutes? There 
is a provision fOr a Council. Why not 
one Council control all these four 
institutes? As it is, there are four 
Boards and four Directors one for 
each institute. I feel that U,ese four 
institutes, instead of improving the 
situation in regard to technical educa-
tion, will create more confusion. Al-
ready, there is the Roorkee Engineer-
ing University, for giving engineering 
degrees, and engineers are coming out 
of this university. Then there is the 
Jadavpur university. Even at present, 
m the matter of selection and appoint-
ment of technical personnel, distinc-
tion is made between graduates of one 
institute and those of another insti-
tute. Of course, this is true of the 
universitie. also; but it is bad. Actu-
ally, ours is one country, and there 
should be a uniform standard of edu-
cation, and there should be no distinc-
tion made on that basis. Now more 
distinctions wilI be made by creating 
these tour institutes. Therefore, you 
wIlI find further classification of the 
engineers themselves. 

The real purpose of these institutes 
should be not one of awarding ordi-
nary degrees and training the students 
for ordinary degrees, but post-gradu-
ate courses. Actually, we have now 
about a hundred degree colleges in 
engineering. If these four institutes 
also have to provide the same degree 
and the same standard of engineering 
education, there will be no purpose in 
maintaining them. The main purpose 
should be to provide post-graduate 
courses. IR that respect, what is re-
quired is, these different institutes 
should specialiSe in giving post-
graduate education in particular 

branches ot engineering, as for exam-
ple, mechanical engineering, civU en-
gineering, metallurgical engineering 
and so on. But we find that in a.lmost 
all the institutes, similar kind 01. 
courses are being taken up every 
year. As a result, there is on.Qr dup-
lication, without any kind of real 
specialisation, and we will be required 
to send more and more men, as is 
happening now, to foreign countries 
for getting specialised education. 

There is another aspect of these 
four new institutes. The overilead 
charges are very high. In the Kharag-
pur institute, there is a Board of Gov-
emors, a Chairman, a Director, a 
Deputy Director, a Registrar and so 
many other posts. If you compare 
the expenditure on the Kharagpur 
institute and the Bombay institute 
with the expenditure on the engineer-
ing colleges at Chandigarh or else-
where, you will find that the different 
is two to three times. Is this extra 
money which is to be spent on these 
institutes worthwhile? Why should 
We spend more money on overhead 
charges? If you have got extra money, 
why not spend it on improving the 
equipment and the laboratorie6 or open 
more institures? To my mind, it ap-
pears to be rather superfluous and it 
Is creating a new avenue for official 
patronage. 

13 hrs. 

Power has been given to the Boards 
to confer honorary degrees. Confer-
ring of honorary degrees is a curse 
which has come in this country. 
Everybody who happens to be a Min-
ister or somebody become a doctor, 
because the honorary degree is con-
ferred on him. That is very wrong. 
According; to me; honorary degrees 
should not be conferred at all. For 
an engineering institute to confer 
honorary degrees is not at all cor-
rect. 

Then, power has been given to the 
directors in the matter of appoint-
ment. Only appointments carrying a 
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salary of more than Rs. 600 will be 
made by the Board; all other appoint-
ments will be made by the director. 
The director himself will be an offi-
cial. I know there are already com-
plaints of nepotism about the Kharag-
pur University. When one man is 
entrusted with powers of appointment, 
complaints will definitely increase. 

Therefore, I do not agree with the 
opening of thes"! institutes at all. 
These institutes should be associated 
with the universities-the Bombay 
institute should be associated with the 
Bombay University. the Madras insti-
tute with. the Madras University and 
so on. To make them separate univer-
sities, increase the overhead charges 
and give them the powers of a univer-
sity without giving them the auto-
nomy of a university is a retrograde 
step. In view of these observations, 
I suggest that the Bill may be recon-
sidered. 

Shri L. Acbaw Singh (Inner Mani-
pur) : Mr. Deputy-Speaker, Sir, this 
is a very important Bill and obvious-
ly our object is to provide better faci-
lities for advanced work and research 
for post-graduate courses in science, 
engineering and technology. The 
Central Government had already un-
dertaken to establish four higher tech-
nological institutes, on in each region 
in east, west, south and north. The 
object of this Bill is to retain the in-
dividua Jjty of these institutes by dec-
laring them institutions of national im-
portance and to make provision for 
the co-ordination and regulation of 
the affairs of the four institutes. The 
object has been clearly stated in the 
Statement of Objects and Reasons. 
These institutes were to give training 
to the highest possible grades of tech-
nologists in order to meet the present 
and future needs of our industry. All 
the four institutes provide first degree 
courses in addition to facilit;es for 
post-graduate s'Aldies and advanced 
research. 

The ~ institutions have been 
started according to the reconunen-
dations of the Sarkar Committee. 

While we extend our full support to 
the objects of the Bill, we find that 
certain conditions laid down by the 
Sarkar Committee have not been 
fulfilled. The Sarkar Committee ob-
served that if these institutions were 
to fulfil their functions efficiently, 
they must be able to draw upon stu-
dents with the appropriate training. 
It involves both establishment of 
junior technical institutions in each 
region and an increase in the number 
of technological high schools. I feel 
that this condition has not been ful-
filled. Almost in all the States, we 
find that adequate number of technical 
institutions haVe not been establish-
ed. That is Why this condition has 
not been fulfilled. 

The committee also observed that 
the selections for appointment should 
be made purely on merit and. no pr0-
vincial quotas should be allowed. The 
committee also observed that some 
proportion of the seats should be 
reserved for the educationally back-
ward classes, so that in due course, 
the general level of education-through-
out may be raised. We find that in 
many of the technical institutions that 
principle is not followed and too much 
stress is laid on the provincial quota. 
Those coming from the backward and 
under-developed regions like NEFA. 
Manipur and Nagaland are deprived 
of proper and adequate number of 
seats in these technical institutions. 
They have got no quota and when 
they go to any technical institution, 
they say there is no reservation for 
them. So, they suffer a lot. This is 
a very serious draw-back in our tech-
nical educational system. 

I would like in this connection to 
refer to the Whit .. Paper issued by 
the Minister of Education in England 
last January. It is quite relevant for 
our country. In that White Paper, 
he drew the attention of all concern-
ed that there was need fOl" changes in 
technical education. The reasons 
stated were that it had not kept pace 
with changes taking place in indUBtry 
and in particular the urgent need for 
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more and better trained technicians. 
Secondly, he said there has been a 
huge wastage and a large number of 
failures in the technical institutions. 
He has also suggested that changes 
for technical study by more individual 
attention to the students as well all 
other developments in teaching 
methods of selection of students. I 
think we should also consider these 
points and reorIent our technical edu-
cation on these lines. 

It has already been stated by some 
hon. Members that there has been lack 
of co-operation between the technical 
institutions and industry. There has 
been a great time-lag between the in-
ventions made by our technical insti-
tutes and their application to industry. 
I am also of the opinion that our tech-
nical institutions, specially the higher 
ones, should be adapted to the needs 
of our modern industry. 

I would also like to sound a note 
of warning regarding the develop-
ment of these institutions. Our ex-
perience is there has been a rapid 
expansion in our technical institu-
ti01lll and this is accompanied by seve-
ral difficulties regarding shortage of 
staft. I am to!d in some of the higher 
institutions only 40 to 50 per cent of 
the sanctioned strength are working 
and the shortage is of the order of 50 
per cent. It will be very difficult dur-
ing the third Five Year Plan to fill 
up all these shortages. 

There is another problem in regard 
to training personnel of high calibre. 
In most of the technical instituti-. 
We find the emoluments of the instruc-
tors are not at all attractive. They 
are paid better in other countries. If 
they are offered a higher salary, we 
can remove at least some percentage 
of the shortage in these institutions. 

The M'n'stry appointed a Commit-
tee on Post-Graduate Eng'neering 
Education and Research and they have 
submitted a report. I would like to 

read an extract from it regarding this 
problem: 

'"I'he Committee wishes to em-
phasise that unless the problem of 
staff is adequately solved, it will 
be futile and even dangerous to 
expand technical education any 
further. The foundation for post-
graduate studies and research is 
laid in the first-degree courses." 

"If the standard of under-gra-
duate courses falls due to inade-
quate teachers in the institutions 
the foundation becomes weak and 
progress at the post-graduate 
level suffers." 

This remark is very significant and 
the Government have to take proper 
and adequate steps to remove this 
difficulty. 

Then a word about the constitution 
of the Board of Governors and the 
Senate and other bodies. For the 
membership of these bodies, it has 
been provided in the Bill, that there 
should be the principle of nomination 
in most cases. I want that the prin-
ciple of election should be adopted 
and 'adequate representation shoulld 
be geven to the teaching staff also. 
The principle of nomination is a re-
trograde one and should be avoided, 
as far as possible. 

Lastly I would like to say something 
about research facilities. In most of 
the institutions we find that there ill 
not enough provision for equipment. 
From the Bill We find that Rs. 5 crores 
have been provided for these institu-
tions, especially for buildings and 
equipment. The Committee on PoD-
Graduate Technical Education has 
also observed that the question of pro-
vision of equipment at these insti-
tutions is a very complicated one. I 
urge upon the Government to make 
adequate provision for equipment at 
these institutions so that there may 
be better research faciliti,es in them. 
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Dr. Melkote (Raichur): Mr. Deputy-
Speaker, Sir, I welcome the introduc-
tion of this Bill. I feel it is most 
timely. India is a vast country and 
her developmental programme during 
the first and the seC'Ond plans and 
much more so in the Third Plan is so 
vast that it ca!ls for more and more 
men with adequate technical know-
ledge. For the past ten or twelve 
years we have increased our Intake 
In these engineering colleges from 
about five or six thousand to nearly 
sixty thousand students per year. 
Many of these students belong either 
to the ordinary technical colleges or 
to the graduate courses in the univer-
sities. Sir, it was in 1957 for the first 
time that the Government of India 
took 18 decision to institute post-gra-
duate course in technology. 

Shri Humayun Kabir: In 1951. 

Dr. l\lelkote: But India is Q vast 
country. Some of our States are as 
big as some C'ountries in Europe. We 
now have four Central technical in-
st'tutions; even so, the need for tech-
nical personnel is great. Many of 
these technological colleges do not pro-
duce merely engineers for construc-
tion work, but techniool personnel bf 
various types. Research is a very im-
portant type of work which has to be 
undertaken by people who have not 
merely the equipment, but also the 
patience and perserverance to follow 
the course. In the various depart-
ments of administration we have been 
feeling the paucity bf higher techni-
coal personneL So far we have been 
sendin·g our students either to Eng-
land or to America to equip them-
selves for this type of post-graduate 
work. Many of them have returned. 
But the amount of expenditure incur-
red On them in foreign countries is so 
great, that with almost the same 
am'ount of expenditure We could train 
more students here, provided we get 
the necessary technical personnel who 
could teach these post-graduate stu-
dents and guide them in their research. 
That is why I understand that these 
colleges have been started. But, as I 
said, OUr developmental programme is 

so great that these three or· four 
institutes that have come into . exis-
tence would not serve our needs and 
there is necessity tor starting one 
such institution in each State to keep 
up with the demands of our coun-
try. It is therefore necesSlary that ex-
pansion of the existing institutions 
should be taken in hand. 

The types of students who are ad-
mitted to these institutes are thooe 
who have sat for an All-India .C()lII-
petitive examination and the very first 
classa.; are being taken here. Many 
of these students being first cbasses, 
the percentage 'Of failures in these 
colleges are also very meagre; Even 
so. I do not understand why there 
should be failures at all, unless it be 
that there has been neglect on the 
part of the students, or due to SOOle 
physical ailment of the students, which 
ought to be attended to. The course 
has become very expensive and the 
money spent by the exchequer should 
be soafeguarded properly. 

There is another aspect of the ques-
tion which I should like to bring 
before the Ministry. In many of the 
foreign countries-I had occasion to 
visit a few of these institutes in 
Europe-as in Zurich, England and 
other places, I understand that the 
professors and others who teach, 
though they are called permanent 
members of the instituteoare not allow-
ed to continue it year after year 
they do not produce sufficient research 
work to their credit and if their 
teaching falls below their standard. 
They are immediately given to un-
dersband that they should quit, as 
they are not doing any useful work. 
But in our country once a r~  gets 
into the teaching profession he conti-
nues for years. Such a measure ought 
to ·be introduced in these institutions 
that people of competence are conti-
nuously brought in to help the stu-
dents produce better type of research. 

Technical personnel in our cOuntry 
are produced both for the sake of the 
public sector and private sector un-
dertakings. Today the privoate sector 
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has been engaging many of these 
people on higher emoluments. In 
many of the public sector under-
tak;ngs as also in gavenunent service 
the scales 'of salary are low. So, 
many of these people will be drawn 
away into the service of the private 
sector. Oftentimes we hear, even in 
this House, the private sector accusin·g 
the Government for lack of enthu-
siasm and initiative shown by the 
private se=tor undertakings. Part of 
this is due to the poor type of recruits 
being recruited to the public sector 
undertakings. Therefore, I personally 
feel that if proper types of recruits 
;are to be attracted to the public sec-
tor undertakings, their emolument. 
.should be enhanced. Today, if many 
of these graduates who seek employ-
ment are to start their own industries 
or undertakings, they could earn in 
thousands and unless we increase their 
emoluments, the right type of person-
nel would not be induced to opt them-
selves to public sector undertakings. 

My next point is, institutes of this 
type are aut'onomous. They are con-
sidered as good as universities. They 
confer degrees. While this is good 
.... nd they get the independence to 
arrange for the syllabi, the standard 

·of education and with regard to other 
matters pertaining to education, it is 
necessaTy that Bome kind of a body 
should be set up to find out whether 
the standards 'Obtainable are really as 
.good as we envisage. I do not know 
what the hon. Minister has in mind in 
regard to these things; otherwise, many 
of the universities who claim that 
they are quite good and competent 
up to the standards in other univer-
sities in foreign countries may not 
corne up to the stand!ards. Unless 
there is a continuous vigil kept over 
the functioning of these colleges, 
these technical colleges, they may fall 
short of OUr expectations. I personal-
ly feel that some such measure ought 
to be taken up. 

Sir, I have nothing more t'o add 
except to welcome this Bill 'and to 
say that many more of these national 

colleges should be started in each 
State. 

13.2Z brs. 

. [SHRI JAGANATHA RAo in the Chair] 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): Mr. Chairman, Sir, I am 
grateful to the House for the welcome 
it has given to this Bill and I also 
welcome the many valuable and cons-
tructiVe suggestibns that have been 
made. As I said in my opening re-
marks, I consider this to be a very im-
partant but a very non-controvers'.al 
Bill, and to a very large extent the 
course of the debate has justified that 
assessment. Of course, my other ex-
pectation that the Bill would be 
through in 15 minutes has not been 
justified. For that I am not very 
sorry because it shbwS that the hon. 
Members of this House are interested 
in the programmes of technirel edu-
cation in this counb'y. 

Dr. M. S. Aney (Nagpur): And also 
intelligent to help you. 

Shri Humayun Kat-Jr: Yes, they 
are anxious to help me. I welcome 
that. There have been a few criti-
cisms, friendly but, I think, on the 
whole, if I may be permitted to say 
so, uninformed. 

First I shall take up the points made 
by my h'on. friend Shri Suplakar, 
who did not want different types of 
technical institutions in this country. 
He wanted that all should be of 
exactly the same category, with the 
same kind of staft and with the same 
kind of courses. He forgot that in any 
system of education there would be 
institutions of different standing cater-
ing to different types 'of needs, and 
particularly in the field of technical 
and scientific education we must have 
many types of institutions of different 
Characters. To expect that the higher 
institutions of teChnology should be of 
the same standard and manned by the 
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same kind of staff !as polytechnics or 
the junior technical schools would be, 
to my mind, lacking in a proper appre-
ciation of the importance of very 
h'ghly" qualified staff in this scientific 
age. Some kind of difference has to 
be there; we just cannot ignore th"at. 

My hon. friend Shri Supakar also 
referred to the !absence of election in 
these b'odies. I frankly confess that 
We have tTied to eliminate election as 
far as possible in the governance of 
educational institutions. Democracy is 
very good in political and other 
matters, but in the running of educa-
tional institutions, in the framing of 
courses etc., very often the intToduc-
ti'On of the electiVe principle brings 
in considerations other than that of 
research, merit or academic stan-
dards. Therefore, we have tried to 
follow the practice of some of the 
lead"ng educational institutions in 
different parts of the world and in 
c'ountries so widely divergent in their 
social outlook as, let us say, USA 
and the USSR, the United Kingdom 
and Italy and France. In all th"se 
countries, in all these parts of the 
world, educational institutions try to 
avoid elections and, on the whole the 
atmosphere is much cleaneor and ~  
more conducive to research on that 
account. 

My hon. friend, Shri T. B. Vittal 
Rao made certain very interesting ob-
servations. He h'8s always taken a 
special interest in technical education, 
and therefore We value his sugges-
tions more. But in this particular case 
I find that he was not as well inform-
ed as he usually is. He asked us 
whether the conditions of service in 
these four higher institutes were satis-
factory. If he h'ad l'ooked at them he 
would have found that they are as 
-satisfactory as we can make them in 
exist!ng circumstances in India. The 
staff are highly qualified persons, and 
we are very happy that the staff by 
and large are competent, satisfied and 
highly efficient. 

He referred to the question of scales 
also. Obviously, the scales which 

1429 (Ai) LSD-7. 

the Government of Ind"a accept are 
first applied to these four institutes 
and in certain cases the scales in 
these four institutes are even higher 
than the scales which we have recom-
mended to otheor institutions. If we 
want to make these four institutes 
the apex of technical and scientific 
education in the country and compa-
rable to the finest institutions 'any-
where in the world, obviously we wi!! 
have to attract the best talents. and 
steps have been taken for that. " 

I do not know where he got the idea 
that there was any sh·ortage in any 
of these four institutes. There is n 3 
shortage in these institutes; s ~l

ly there may be a few vacancies 
here and there, but by and large 
these institutes are carry:ng on well 
and We do not feel any difficulty 
about that. 

Thea he raised the question of their 
all-India character. I do not know 
where he got the idea of lack of all-
Ind"a r~ r and wastage. There 
has bee" very little wastage in any 
of these higher technical institutes. 
Ab'out the three institutes at Bombay, 
M'adxas and Kanpur it is too early to 
speak because one was started in 1958, 
the other in 1959 and the third only 
in 1960 and even the first ba .ch has 
not yet gone out; but in the case of the 
Kharagpur institute which has been in 
existence for about 11 years--it start-
ed in 195O-the wastage is not more 
than 10 to 15 per cent; and 10 per 
cent wastage in an institution of this 
kind is cons'dered to be a very satis-
fact'Ory situation which compares 
favourably with the position in almost 
any country in the world. I do not 
think there is any country in the 
world "or any institution of this type 
whiCh has a lower wastage. If we 
think of even very highly developed 
institutions in the United States of 
. America or USSR or the United King-
dom, the wastage in many cases will 
be as much as 20 per cent or even 
more. Therefore, I do not know where 
he got this idea of wastage. 
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So :far as his point about all-India 
character is "concerned, I think I have 
already mentioned that these institu-
tions recruit students from all over 
the C'ountry On the basis of merit 
through examinations. I have here 
the figures before me. Out of the 938 
admissions in 1961-62 there are stu-
dents from all over India and there 
is on the whole an equitable distri-
bution. But it is only to be expected 
that at the Madras institute there wil! 
be more students from the southern 
region than from the other regions, 
there will be, Similarly, a few m'Ore 
studen ts from the eastern region in 
the eastern institute and so on in the 
western and northern institutes. 

My hon. fr:end's last point was 
about Members of Parliament, that 
instead of their number being 3 on the 
governing councils it should be 6. I 
am SUTe my hon. friend will agree 
with me that Members of Parliament 
are such high-powered personalities 
that even one of them is quite enough 
to place his point of view adequately 
before a governing body of this kind 
and if we have three  there We will 
be having three times more tlfan what 
is necessary. Therefore, I do not 
think there will be any particular 
purpose in increasing the number; it 
will only make the body un-wieldy. 

Then I will take up the comments 
made by my hon. friend, Shri 
Bharucha-he has just nOW disappear-
ed from the House. 

Dr. M. S. Aney: Is there any res-
trict;on upon the admission of stu-
.lents? . 

Shri Humayun Kablr: Admissions 
'are on the basis of examinations and 
these ~ s are held through-
out India. It is on merit excepting 
that a certain number of slu-
dents who belong to Scheduled 
Castes and ,Scheduled Tribes are 
given admission. In their case also 
there is the competitive examination 
and they also have to sit tor the 
""amination. Those who come in at 
the very first list thruogh the open 
competition are admitted immediately, 

but if we find that there is any undue 
shortage of students from Scheduled 
Castes and Scheduled Tribes, then 
cases of those candidates who have sat 
for the examination are considered 
again. Their results are scrutinised a 
second time and we try to make up 
the quota, but we insist that no one 
below a certain standard comes to 
any of these institutions. 

One hon. Member-I forget his name 
at the moment--said that the ad-
mission of such students may lower 
the standards. That has not been our 
experience. In Kharagpur it has been 
found that students from the Sche-
duled Castes and Scheduled Tribes, 
who initially were a little infer" or as· 
compared to s'ome of the other stu-
dents, given proper teaching and pro-
per coaching, w thin about a year or a 
year and a half, were able to hold 
their own with other students. That 
also justifies the general feeling that 
We have that very often these stu-
dents are backward nat because of 
lack of intrinsic ability but because 
of lack of opportunity, and in these 
institutions We are trying to ensure 
that proper opportunities aTe given to 
them. 

An Bon. Member: Follow it up. 

Shri Bumayun Kabir: Certainly, we 
sh'aU. 

Then, comin·g to my hon. friend, 
Shri Bharucha, obviously, I think he 
is not an educationist because, if 
he was, he would n'ot have laid it 
down that the Council should control 
the institutions. We do not want the 
Council to control the institutions. We 
want the institutions to be autono-
mous, and that is why as much p'owers 
as possible ltave been g"ven to the 
Board of Governors. If you look at 
the Bill, you will find that the diffe-
rent clauses have been framed very 
carefully. In the case of academic 
matters, the Council will advise. In 
the case of administrative matters, 
s'alary scales, cadres etc. the Council 
will lay down the policy. We made 
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that distinction quite deliberately, 
because we feel that in the case of 
academic matters the instituti'Ons must 
have greater flexibility and must have 
autonomy. Bu in the case of general 
administration of budgetting, in the 
case of appo.ntments, number of staff, 
building, material and administrative 
matten, the Council will have definite 
powers of co-ordination. 

I would like this House also to re-
member that these institutions have a 
very interesting background. Kharag-
pur institute is built up entirely 
through our own efforts, of course, 
with the help of UNESCO and a num-
ber of distinguished professors from 
different countries of the world. It is 
primarily an Indian effort. In the case 
of the Bombay institute. it has been 
patterned to a certain extent after 
Soviet insti!utions. To a large exteat, 
it has been helped through UNESCO 
by the USSR and, therefore, it is 
natural that the methods of training 
and teaching there will. to some extent, 

r r ~  elements from the Soviet 
system. In the Madras institute, sub-
stantial help has been given by the 
Federal Republic of Germany and a 
number of teachers from Germany are 
working there. Therefore, again, it is 
inevitable and natural. and I think 
desirable, that in the Madras institute 
some of the practices and principles of 
German education will be incorporated. 
At Kanpur, it is being built with the 
assistanCe of the USA. Therefore, it is 
inevitable that it will incorporate cer-
tain American principles. I have 
never concealed this fact and, in fact, 
I wan! ·these ~ r institutions to have a 
kind of friendly rivalry. On Indian 
soil, we are trying to establish these 
four different patterns and see which 
gives us the best results, because each 
has certain advantages and certain 
strong points. Therefore, the idea of 
my hon. friend, Shri Bharucha, that 
they should all be controlled from one 
centre in Delhi, they should all be 
stereo-typed and there sh 7uld be a 
steam-roller going over the four insti-
tutions is, to my mind, completely con-
trary to our ideas and would be con-
trary to the interets of the country. 

Dr. M. S. Aney: May I ask of the 
hon. Minister whether these four insti-
tutions are having teaching courses, 
each different from the other? 

Shri Humayun Kabir: Science is 
the same throughout the world and 
technology is the same throughout the 
world. Therefore, they will have a 
very large degree of basic agreement, 
but there are certain differences in 
procedure. There are certain differ-
ences in the methods of teaching. The 
methods followed in the Soviet Union 
are not the methods followed in the 
United Kingdom or West Germany. 
Therefore, while there will be a basic 
unity of approach, there will be r.om 
for a certain flexibility, and we believe 
that this flexibility and this divergence 
will be to the advantage of India. 
Therefore, the main point of Shri 
Bharucha that the Council should con-
trol these institutions and administer 
them is, to my mind, a point which this 
House shculd not accept. 

My hon. friend, Shri Ghosal also 
talked about co-ordination What I 
have said about the point ~  view of 
Shri Bharucha applies to his point also 
with equal force. Then he was rather 
worried that the Visitor should appoint 
ccmunittees. I do not know why he 
should be SO afraid of the power of the 
Visitor. The s ~ r WIll appoint com-
mittees if the need should arise. It is 
a reserve power which the Visitor 
keeps b himself. We also desire that 
at certain intervals there may be re-
viewing committees. We have already 
had a reviewing committee for the 
Kharagpur institute. These reviewing 
committees which are appointed after 
a lapse of 5, 10 or 15 years will give 
an opportunity to us to survey the 
work of the institutions and to plm 
their future progress. Therefore, I 
think that this power which has been 
reserved to the Visitor should be wel-
comed, rather than criticised. 

My hon. friend also referred to the 
want of engineers and he said that 
supervisors were doing the work of 
engineers. I may be wrong, liut my 
own impressi:n based on information 
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is just the contrary. In India, in many 
cases, we use engineers where the 
work in other countries is done by 
supervisors. In fact, till very recently, 
there was such a disproportion bet-
ween engineers and diploma-holders, 
that in very many cases engineer3 
were doing the work which, in other 
countries, diploma-holders perform, of 
which I shall give a few figures very 
soon. Very recently when this Min-
istry went into this question we found 
that the proportion of diploma-holders 
to engineers was before independence 
almost 1: 1 whereas the proportion 
in a country like the United Kingdom 
is about 1: 5. In the United States, I 
believe, it is even higher, probably 1:6 
or 1: 7. Therefore, it is not a fact, I 
think, that supervisors are doing the 
work rf engineers, but it is vice versa 
and the engineers are utilised to do a 
job which the supervisors should be 
able to do. 

Then he mentioned about the facili-
ties which should be created. In the 
first institute at Kharagpur, there were 
certain difficulties in the beginning 
because, we had gradually to find out 
certain things. These will be avoided 
and, in the case of the three other inti-
tutions, I do not think any of these 
problems will arise. 

I did not deal with the remark made 
by Shri Vittal Rao, because the Deputy-
Speaker himself had adequately dis-
posed of it. But I may inform him that 
no professor of any of the four insti-
tutions has been dismissed, either in 
Kharagpur or in any other institution. 
Therefore, I do not know from where 
Shri Vittal Rao got his facts. We 
should not go into this controversy 
here. He should not have raised it at 
all.· I am mentioning it because he 
raised it. 

I now come to my hon. friend, Shri 
Madh:k, who is himself an educa-
tionist. He seems to have a rather 
curious idea about education. He 
thinks that all universities should have 
exactly identical standards. This is a 

thing which has never happened any-
where in the world and cannot happen. 
In the same university, you cannot 
have identical standards in all subjects. 
It depends on the teachers and stu-
dents. Certain subjects attract a better 
calibre of s~ s  certain professors 
are distinguished. If we are to accept 
the principle enunciated by Shri 
Madhck, then it could be done only by 
lowering the standards. Obviously, a 
less distinguished professor cannot 
reach the standards of a more dis-
tinguished professor. But you can pull 
down a more dist.inguished professor 
and ask him not to teach up b his full 
capacity, but only to the capacity of 
some of his less qualified colleagues. 
Similarly, in the case of students, there 
will be differences and there have been 
differences. Any idea that equality of 
opportunity means equality of achieve-
ment is, I think, completely wrong. It 
will never be justified. All that demo· 
cracy means is only equality of oppor-
tunity; it never means equality of 
achievement and if we try for equaUty 
of achievement it will ·be a poor day 
for the world. 

I was very sorry that without know-
ing the facts, he had spoken of nepo-
tism at Kharagpur. I do not know 
frem where he got his information. 
In fact, all the reports we have had 
from these different institutions speak 
of the high integrity, the exceptionally 
high qualifications of the directors· 
they have set new standards, the; 
have earned the respect, esteem and 
affection of their students and their 
colleagues. It is very unfortunate that 
an hon. Member of Parliament with-
out knowing the facts should cast 
aspersions on a distinguished indivi-
dual, a distinguished scientist who is 
not present in this House. 

I am very grateful for the remarks 
of my hon. friend, Shri Achaw Singh. 
He obviously has made a careful 
study of the whole subject. I am also 
glad to find that he referred to the 
Sarlcar Committee. His two major 
points of criticism were that there has 
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not been increase in the number of 
technical schools. There ha.s been, as 
I shall in a moment indicate to the 
House, a very large expansiJn in tech-
nical educaj.on in this country-an 
expansion which can probably compare 
favourably with the expansion in 
almost any country in the world. 

He referred to the view that in these 
higher institutes we should only take 
'students from technical scho)ls or 
polytechnics. I think there he is 
wrong. He should not also forget that 
the Sarkar Committee reported some 
16 or 17 years ago, that is, in 1944 or 
1945. There have been many changes 
since then and the conception of tech-
nical education is changing in the 
whole world today. Even in the Be-
viewine Committee which was appodnt-
ed for the Kharagpur Institute within 
five or six years found that there was 
a certain change in the trend. Today 
the emphasis is far more on science 
than on technology. This greater 
emphasis on pure science in technical 
institutions is giving a new character 
to technical education in all the 
advanced countries of the world 
Therefore, Kharagpur and these ~ 
other institutes are in line with one 
another and with the progressive 
nations throughout the world in 
attracting highly qualified students of 
science rather than students who have 
gone through a polytechnic or a 
technical school. 

He also referred to the question of 
admission by merit. I was a little sur-
prised because he was obviously well 
informed and he had made a study of 
the question. But he did not remem-
ber the fact that since 1955 all admiq-
sions have ·been on the basis of merit 
and on the ·basis of examinations held 
in different parts of the country. 
Therefore, this question of their being 
any improperly qualified students just 
does not exist. 

He then referred to the very larae 
expansion and sounded a note of warn-
ing. I would not call it a note of 

warning. We have to be careful. I do 
not deny that. The expansion bas 
been large in recent years, specially I 
think in the last four years, and we 
should be careful, ·but we have not yet 
reached a stage where we need retard 
the rate of development of technical 
education in the country. 

He was not correct when he said that 
there was any shortage of staff in 
these institutes or that there was 8117 
shortage of equipment. These institu-
tions are well provided. Since three 
d the institutions are receiving very 
large help from other countries who 
are providing the equipment, the ques-
tion of shortage of equipment simply 
does not arise. 

I am very grateful to my hon. 
friend, Dr. MeJkote, for his extremely 
interesting and constructive remarks. 
Only I WJuld plead with him that the 
time has not yet come to tIiink of one 
institute of this type in every State. 
We have four today in India. There 
was none eleven or twelve years ago. 
We should go a little slow in starting 
institutions of this type in every State, 
but we have taken an intermediate 
step already. We have assured that 
before the end of the Third Plan every 
State will have one regional engineer-
ing college which in terms of the num-
ber of students, equipment and admis-
sions from different parts of India 
stands half-way between an engineer-
ing college in a State and a higher 
technological institute of all-India 
character. 

I also welcome his suggestion about 
scholarships. We r~ trying to increase 
the number of scholarships. In fact in 
the case of the four higher technologi-
cal institutes we have said that for all 
post-graduate students there will be 
scholarships. Formerly there were 
scholarship3 for 50 per cent., but now 
they will be for an post-graduate stu-
dents. In the case of the under-
graduate students there will be quite a 
large pro.portion of scholarships. It 
has been our constant endeavour to try 
to increase the number of scholarships. 
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think We have increased them con-
siderably in the course of the last three 
years. I do not have the figures before 
me at the moment, but I think I have 
told the House already that in the 
course of the last three or three and a 
half years probably the SCholarships 
have been increased by ab,ut 1.000 or 
1,500. I do no: have the exact figures, 
but if neceS3ary I can place th2tn before 
the House whenever any question is 
asked on that subject. 

There is one other point which 
Dr. Melkote raised and which is of 
great interest but very controversial. 
He wanted that professors in these 
in'tJtutions should be appointed on the 
basis of a tenure. He was perhaps 
thinking primarily of the experience 
in countries like the USSR. There is 
a contrary experience in UniversHies, 
like Oxford, Cambridge Or London, 
where the ~  is almost for 
life I do not know if it can be said 
that  that is less satisfactory than the 
method which is followed in the Soviet 
Union. In the Soviet Union, professors 
are appointed only for five years. After 
five years the man may be thrown out. 
Some very distinguished professors 
have told me that while for a younger 
man this uncertainty has sometimes 
acted as a spur, for a person with a 
family and a little older in age this 
s ~ s has caused a great nervous 
strain and they have therefore under-
taken, merely in order to show that 
some researches have been done, to 
produce work which they themselves 
knew were not up to their own 
highest standards. A very interesting 
article appeared recently in this con-
nection where I had discussed this 
question in some detail with the Pre-
sident of the Soviet Academy of 
Sciences. He largely accepted my cri-
ticism and this was published in the 
Soviet ,papers. This is, therefore, a 
very controversial question. In India 
itself till very recently, the Council 
of scientifiC and Industrial Research 
had these six-year contracts, but now 
we find from experience that many 

scientists cannot give of their best if 
they are constantly under tenSion and 
pressure. Of course, those who will 
not work will not work. You cannot 
do anything with them. Those who 
will work will work because they love 
the subject. It is a matter for debate. 
I do not say that Dr. Melkote's sug-
gestion is not importan t, but on this 
I would not like to give any opinion 
one way or the other definitively till 
far more studies have been under-
taken. 

Dr. Melkote also referred to the 
improvement of salary scales for tech-
nical teachers generally. I think in 
tloe last three years, we have taken 
certain major steps in that direction. 
Today the salary scale and prospects 
of a teacher in a technical institution 
compare not unfavourably with service 
anywhere else. A young man can 
start on Rs. 410 and can go up to 
about Rs. 2,500 if he is good enough. 
I think Rs. 410 to Rs. 2,500 in our 
country is not a bad scale. We should 
now be able to attract better people. 

We have also tl)ken another step 
in which these higher institutes will 
be of great help to us, that is, in pro-
viding training for teachers of techni-
cal institutions. Formerly we used to 
send people for training only to coun-
tries outside India, but now these in-
stitutions and a number of other in-
stitutions have provided the necessary 
facilities. 

Before I conclude, I want to give a 
few figures which, I think, will be 
revealing to this HOUse and, I hope, 
satisfactory. As I said a moment ago, 
the expansion in technical education 
in this countt"y has been, if I may say 
so, almost phenomenal. In 1947 there 
were 38' engineering colleges which 
had an intake of 2,940 students. Just 
before the First Plan, in 1951 this had 
increased to 49 Institutions with an 
intake of 4,120 students. When the 
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SecOnd Plan began there were 65 in-
stitutions with 5,890 admissions. The 
target in the Second Plan was to in-
erease the number by nine institutions 
and the number of intake to 7,390. 
Our actual achievement was much 
greater. In 1961, we had 100 institu-
tions with an intake of 13,585. When 
the Ministry of Scientific Research and 
Cultural Affairs was farced there 
were 74 institutions with an intake of 
8,760. In the course of 3! years, in 
1962, today, there are 107 institutions 
with an intake of 15,250. In other 
words, in less than 4 years, the intake 
has been almost doubled and the 
number of colleges has been increased 
by over 50 per cent. 

In the case of polytechnics and 
diploma institutions, the progress is 
even more' striking. There were 53 
institutions with an intake of 3,670 
in 1947, In the beginning of the Second 
Five Year Plan, there were 114 insti-
tutions with an intake of 10.480. The 
proposals for the Second Plan were 
that there should be 21 additional 
institutions with an increase of 3,000 
in the intake: In other words, 135 
institutiOns with an intake of 13,080. 
The position In 1961 was, we had 196 
institutions with an intake of 25,570: 
in other words, almost double of what 
had been provided in the Second 
Plan. Again, if I may refer to the 
date of the formation of this Ministry. 
there were 129 institutions in 1958 
with an intake of 15.000 students. 
Today, there are 210 ~ s with 
an intake of 27,350: almo,t a 100 per 
cent. increase both in tenngof insti-
tutions and in terms of intake. To 
some extent, we have also been able 
to rectify the imbalance which existed 
in the past. In the past, the ratio was 
1:1 so far as engineers and diploma-
holders were concerned. Today, the 
ratio is about 'I. :2, which itself is not 
fully satisfactory, but, it is certainly 
an improvement on what It was even 
3l or 4 years ago. 

Before I sit down, I would just like 
to add that I was happy that Shrl 
L Acbaw Singh referred to the Sarkar 
Committee, because the Sarbr Com-

mittee did very valauble work. But 
for the broad vision and the imagina-
tive plan that the Sarkar Committee 
had drawn up, which has since been 
worked upon by the All India Council 
of Technical Education, we would not 
have been able to achieve the targets 
which have been achieved. Certainly, 
we could not have established these 
four institutions which from every 
point of view compare with the highest 
institutions anywhere in the world. 
We are grateful to the Government of 
the USSR which has promised Us help 
of about Rs. 2 crores in the establish-
ment of the gomDay Ihstitute and paid 
a substantial part of it, to the Go''ern-
ment of Germany which has also pro-
mised assistance of about Rs. 2 crores 
and paid a substantial part of it and 
to the Government of the USA which 
has promised assistance of almost 
about Rs. 10 crores lind paid almost 
Rs. 2 crores. To all these friendly 
nations, we are grateful and I am sure 
the House would join with me in ex-
pressing our appreciation of the help 
that they have given us in this behalf. 

Mr. Chairman: Now, I shall put 
this motion to the vote of the House, 

The question is: 

"That the Bill to declare certain 
institutions of technology 10 -be 
IDstitutions of national importance 
and to provide for certain matters 
connected with such institutions 
and the Indian Institute of Tech-
nology, Kharagpur, be taken into 
consideration." 

The motion was adopted. 

Mr. Chairman: We proceed with the 
clause-by-clause consideration. 
Clauses 2 to 30: there are no amend-
ments. I shall put them together. The 
question is: 

''That clauses 2 to 30 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 to SO were added to the 
Bill 
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"laue Sl-(Establishment of Council) 

Shrl T. B. Vittal Rao: I move: 

Page 13, 

(I) In line 11-

(a) for "three" substitute "six"; 

(b) fOT "two" substitute "four". 

(il) in line 13-

for "one" substitute "two" (1) 

My amendment is to clause (k) 
where it is provided, three Members 
of Parliament, of whom two sball be 
elected by the House of the PeOple 
from among its members and one by 
the Council of States from among its 
members. I have asked for an in-
crease, that is six Members of Par-
Uament, four from the Lok Sabha and 
two from the Rajya Sabha. I speci1l-
cally ask for this. Though the hon. 
Minister has ~ ably answered, one 
point remains. Placed as we are in 
this House, generally, the opposition 
does not find a place in these coun-
cils. If the figure is a little more and 
we adopt the system of single trans-
ferable vote, some of the opposition 
members also may be represented. I 
am not making a political issue. But, 
generally, in all these councils, unless 
and until the Mmlster for Parliamen-
tary Affairs obliges, the opposition 
canot find a place, placed as we are. 
Therefore, my intention was to in-
crease the number of Parliament 
Members in this policy-making body, 
which is really a very importall,.t coun-
cil SG that the opposition may be given 
a chance to come in. That is my 
amendment 

8hrl Ba:mayon Kablr: I find that my 
hon. friend is very despondent about 
the chances of his party and fears that 
thd"e win be no Oppositi'6n in Parlia-
ment. If ni1t lust now, sometimes 
there will be an Opposition. We 
should not legMate because there 
happen to be only 25 members In a 
particular party and there are so many 
different parties. I oppose the amend-
ment. 

Mr. Chairman: I shall now put the 
amendment to the vote of the House. 

The amendment was put and nega-
tived. 

Mr. Chairman: The question is: 

"That clause 31 stand part of 
the Bill." 

The motion was adopted. 

Clause 31 Was added to the Bill. 

Ciall3e 32- (Term of office of, 
vacancies among, and allowances pa1l-
able to, members of Council.) 

Shri T. B. Vltta. Rao: I move: 

Page 13, line 13-

for "th:ee" "substitute two" (2). 

I move my amendment to sub-
claUSe (1) of clause 32 wherein the 
tenure of office of the Members is 
provided for as three years: for 
members who have been nominated 
to the Council. I want to make it two 
years. Three years is a very long 
period. I want the Members who are 
nominated to these important bodies 
should effectively function. If they 
do not effectively function, the trou-
ble is, for three years nobody can 
dislodge them, becaUSe there is no 
provision for that. Therefore, by 
having two years, there will be some 
check. If the Members are effective-
ly functioning in this council, they 
will be re-elected for another term 
of two years. Otherwise, they can 
be replaced. That is why I have put 
in two years. Moreover, in the Rajya 
Sabha, biennial elections are held, 
once in two years. For these reasons, 
I want the amendment making the 
tenure of office two years instead of 
three. 

Shri Humayun Kablr: I have often 
heard of art for art's sake. I have 
never heard of amendment for amend-
ment's sake. I think my hon. friend 
the Mover himself in his speech has 
indicated that this is an amendment 
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for the sake of an amendment. If 8 
Member has really to function, he 
takes about a year to get familiar 
with the work of the institution. If 
he goes the second year, we lose his 
services. Three years is not a very 
"long term. In this House we have 
five years. He referred to the Rajya 
Sabha. There also, the term is six 
years. If a Member is there, he will 
be there for three years. I hope he 
is not pressing his amendment. 

Shrl T. B. Vittal Rao: I am not 
pressing it. 

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the amendment? 

Some Bon. Members: Yes. 

The amendment was, btl leave, 
withdrawn. 

Mr. Chairman: The question u: 
''That clause 32 stand part of 

the Bill." 

The motion was adopted. 
Clause 32 was added to the Bill 

Clau.se, 33 and 34 were added to 
the Bill. 

Clause 35---{Power to make n&les 
in respect of matter, in this Chapter) 

Shrl Aurobindo Ghosal: I beg to 
move: 

Page 15, after line 10, insert-

(3) Every rule made under this 
section shall be laid as soon as 
may be after it is made before 
each HOuse of Parliament while 
it is in session for a total period 
of thirty days which may be 
comprised in one session or in 
two successiVe sessions, and if, 
before the expiry of the session 
in which it is SO laid or the ses-
"sion immediately following, both 
Houses agree in making any mo-
dification in the rule or both 
HOuses agree that the rule should 
not be made, the rule shall there-

after have effect only in such 
modified form or be of no effect, 
as the case may be; sO however 
that any such modification or 
annulment shall be without pre-
judice to the validity of any-
thing previously done under that 
rule." (3). 

This is a technical amendment. I 
am moving this amendment as a 
Member of the Subordinate Legisla-
tion Comlnittee. 

Shri Bumayun Kablr: We have 
been advised that this Bill as it stands 
is quite in conformity with the rules 
that have been passed. I have no 
very strong feelings in this matter. If 
the House wishes that this amend-
ment should be adopted, I have no 
objection. I do not consider it neces-
sary, but I leave it to the House. 

Sari Auroblndo Ghosal: The con-
vention on behalf of the Subordinate 
Legislation Committee is that this 
provision should appear for incorpo-
ration in the Bill. 

Shrl Shree Narayan Bas: The rule-
making powers are limited to the 
rules regarding the Councils only. 
In other Bills, large powers are dele-
gated. Therefore, it is not necessary. 
The amendment suggested is not 
necessary in this Bill at least. 

Mr. Chairman: Is it necessary to 
put the amendment to the vote of 
the House? 

Shri Auroblndo Ghosal: It is not 
necessary to put it. 

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the amendment? 

Some Hon. Members: Yes. 

The amendment was, bll leave, 
withdrawn. 

Mr. Chairman: The question is: 

''That clause 35 stand part of 
the Bill." 

The motion was adopted. 
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Clause 35 was added to the Bm. 

Clauses 36 to 39 and the Schedule 
were added to the Bill. 

Clause I, the Enacting Formula and 
the Title weTe added to the Bill. 

14.00 hrs. 

Shri Humayun Kablr: I beg to 
move: 

"That the Bill be passed". 

Mr. Chairman: The question is: 

''That the Bill be passed". 

The motion was adopted. 

r:"'.Ol hrs. 

MOTION RE: WORKING OF PAN-
CHAYAT RAJ 

Shri Tangamani (Madurai): I beg 
to move: 

''That the situation arising out 
of the working of the Panchayat 
Raj be taken into consideration". 

I would crave your indulgence for 
certain quotations and references from 
some of the literature supplied to lIS 
by the Ministry, and I do hope that 
the hon. Minister in the course of 
his reply, will be able to tell us whe-
ther assessment has been made gene-
rally or in reference to particular 
States. 

I want to make it clear that I do 
not propose to deal with the history 
of the panchayats. That probably 
will be a very long story. Particular-
ly, persons coming from the south 
pride themselves on having been the 
originators of the panchayats. His-
torians know that the panchayat sYs-
tem functioned at the time of the 
Chola Kingdom, and there are also 
several references to them in history. 

My purpose here in moving this 
motion is to deal not with the pan-
chayats as we knew then, but with 
the panchayat raj which has been 

introduced as a result of the report 
of the Balwantrai Mehta Study Team, 
which made useful recommendations 
On this subject. As the House is 
aware, this is a three-tier system con-
sisting of the panchayats at the base, 
the panchayat unions or the pancha-
yat samitis in the middle, and the 
zilla parishads or district develop-
men t councils at the top. This three-
tier system has now been introduced 
in many States and periodically, we 
are told how this system has been 
functioning in the different States. 

I must congratulate some of those 
States which took the initiative and 
more particularly, the State of Rajas-
than. After Rajasthan, it was left to 
Andhra Pradesh to take up th,s issue, 
and they have now completed two 
years of panchayat raj administration. 
The Madras State has been following 
a phased programme, and from 2nd 
October, 1961, almost all the villages 
are covered by panchayats, and all 
the blocks have been converted into 
panchayat unions. The Ministry have 
supplied to us very valuable and use-
ful material on this point. 

With your leave, I would like to 
ment'on that as a perSOn who has 
taken interest ..... . 

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Marthy): Very keen interest. 

Shri Taagamani: .... in the work-
ing of both the community develop-
ment blocks and also the panchayats, 
as a member of the consultative com-
mittee here and also the State Advi-
sory Committee and also as a regular 
attendant at the meetings of the D's-
trict Development Council, I would 
like to make cet41:ain obsetvations 
whiCh may be of a critical nature. 
That does not mean that I do not 
take into consideration the achieve-
ments of the whole concept itself; I 
am saying this at the outset. because 
otherwise it may go on record now, 
that I have not taken into account the 
achievements. 




